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No. 614/aftf5./2011.— In exercise of the powers conferred by sub-rule (4) of rule
70-A of the Chhattisgarh Motor Vehicles Rules, 1994, the State Government hereby, makes
the following amendment in Department’s Order No. F 5-2/VII/Tr./2011, dated 08th August,
2011, with a view to grant further relaxation to the existing route operators from the
provistons of rule 70-A, namely —

AMENDMENT
In the said order,—

1. In clause 1, for the words “a period of twelve months”, the words “a period
of twenty four months” shall be substituted.

2. In clause 4, for the words “a period of six months”, the words “a period of
twelve months” shalf be substituted.
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Raipur, the 23rd August 2011

No. 4733757201 1 — In exercise of the powers conferred by sub-section (1) of Section 67 of tite
Motor Vehicle Act 1988 (No. 5% of 1988) and having regard 1o the provision of clauses (a) to {d) of the
said sub-section (I) and in supersession of Department Notification No. 1023/Trans./07 date 15th October
2007. the State Government hereby. issues the following directions to the Siate Transport Authority and
the Regional Transport Authority in the State, regarding fixing of fares mentioned therein :—

DIRECTIONS

The maximum fare chargeable to the distance measured in Kilometers for the type of Contract .
Carriage and Stage Carriage of City Buses specified in column (1) of the schedute below shall be at the
rates specified in corresponding entries against them in the column (2) of the said schedule.

SNo  Type of Contractg Carriage Fare
1. Motar Cab/Taxi (Diese] Driven) Rs. 08.00 for the first Kilometer or part t'hereof, and °
: thereafter Rs. 05.00 for every kilomeier or part @
thereof.
2 Motor Cab/Taxi (Petrol Driven) Rs. 05.00 for ¥ Kilometer subject to a minimum of
Rs. 14.00.
3 Three wheeler Tempo (Diesel Driven) Rs. 07.00 for the first kilometer or part therecf, and

4 Seooter-Rickshaw {Diesel Driven) Rs. 08.00 for the first kilometer or part thereof, and
thereafter, Rs. 07.00 for every kilometer or part
thereof, i

5 Sceoter-Rickshaw {Petrol Driven) Rs. 11.00 for the first kilomcter or part thereof, ang
thereafter, Rs. 07.00 for every kiiometer or part
thereof.

6.  City Bus (Stage Carriage/Contract

with seating capacity up to 06 excluding

the driver.

Carriage) plying within the Municipal
Corporation/Contonment Area or Specizal
Area Development Authority or on such
routes serving Municipal and Adjacent
aree as may be approved by the State
Govermnment \—

(a) Vehicle with seating capacity
seven to thiteen excluding the
driver,

thereafier Rs. 05:00 for every kilometer or part
thereof,

e

At

Rs. 04.00 for the first three Kilometers per passange:r/

seat. and thereafter Rs. 01.00 for every Rilometer part

thereof
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- (by Vehicle with seating capacity Fare up to 03 Kilometers Rs, 04.00
exceeding thirteen. Fare up to 07 Kilometers Rs. 06.00
G Fare up to 10 Kilometers Rs. 07.00
S Fare up to 13 Kilometers Rs. 08.00
: Fare up to 16 Kilometers Rs. 10.00
_ Fare up lo 19 Kilometers Rs. 11.00
LA Fare up to 22 Kilometers Rs. 12,00
s, Fare up to 25 Kilometers Rs. 13.00
' Fare for more then 25 Km. Rs. 16.00 \
fihe
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Raipur, the 27th August

No 4883/Tech-46/Trans. Gffice/2011. — The following draive of amendmertt in the Chhattisgarh .
Motor Vehicle Rules, 1994 which the State Government proposed to make in exercisc of the powers
conferred by Section 65 of the Motor Vehicie Act, 1988 (No. 59 of 1988) is published as required by sub-

section {1) of Section 212 of the said Act Tor the informaticn of all persons likely to be affected thereby |

and notice i5 hereby giver that the said draft shal! be taken into consideratior after expiry of thurty days
from the date of publication of this notice in the Official Gazette.

Anv objection or quggesiiona -egarding the said after received from any person before the specified
pericd, in office hours, by the office of the Principal Secretary (Transport), Government of Chhattisgarh,

(Reoom Ne. 384) Dau Kaivan Singh Bhawan, Mantralaya, Raipur shall be considered by the Government .

of Chhattisgarh.
DRAFT AMENDMENT
In the said rules :—
! For sub-rule {3) of Rule 158. the following sub-rule shall be substituted namely \—

"3)  Notwithstanding anything contained in sub-rule (1) and (2} the minimum number of seats
to be provided shall be specified in Column (4) or (5) of the following Table, leaving to
the operator to increase the capacity consistent with other rules relating to the seating
capacity, having due regard to the type of chassis on which the body is built :—
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TABLE

S.Na, Whee! Base Ordinary Vehicle Express Vehicle
M.M. Inches (Minimum Seating,
Capacity)
) (2) (3) () (5)
1 2,540-2,921 100-115 6 Assignment of seats shall he
2. 2,946-3,048 116-120 20 strictly in accordance with
3 3,073-3,429 121-13% 25 Rule 128 of the Central
4, 3.454-4,064 136-160 30 Motor Vehicles Rule 1989 by
5, 4,0189-4,318 161-170 40 the Reglstering Authority.
6. 4,343-4,953 171-195 44
7. 4.978-5.207 196-205 48 .
8. 5,232-5,334 206-210 55
9, Above-5,334 Above-210  Assignment of seats shall be
strictly in accordance with
Rule 158 by the
Registering Authority
Provided that the Registering Authority may vary above scats in respect of any public
service vehicles where the floor space and layout do not permit to assigned the above seating
capacity but it shall not be varied more than two or three seats,
2 For sub-rule (4) of Rule 138 the following sub -rule shall be substituted, namely :—
(4) Subjeet to the provision of Rule 46 the restriclion imposced by sub-rule (3) above in so for
as they relate to the Stage Carriage registercd before the coming into foree of this sub-
. rule (3), shall be operative only after a period of four moaths from the date of

commencement of that sub-rule and physicel verification of seats seating layout sieeper
berths or any vital information necessary shall be done by the Registering Authority,

By order and in the name of the Governer of Chhattisgarh,

B. 8. MARAVI, Secrctaly.
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No. 614/91. fﬁ./QO‘I‘i In exercise of the powers conferred by sub-rule (4) Df ruje 70-A of the
Chhattisgarh Motor Vehicles Rules 1994 the Stale Government hereby, makes the following amendment
in Department's Order No. F, 5-2/VIII/Tr./2011, dated 08th August. 2011, with a view to grant further
relaxation to the existing route operators from the provisions of rule 70-A, namely -

AMENDMENT
In the said order,—
1. In clause 1, for the words "a period 'of twelve months", the words "a period of twenty four

montlis” shall be substitizied.

28]

In clause 4, for the words "a period of six months", the words "a period of twelve manths"
shall be substituted.
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Raipur, the 13th January 2012

No. 205/3%./4R./2012. — The following draft of amendment in the Chhattisgarh Motor Vehicles
Rules, 1994. which the State Government in exercising the power conferred by Sections 96 of the Motor
Vehicles Act. 1988 (No. 59 of 1988). proposes to make, is hereby published as required by sub-section
(1) of Section 212 of the said Act. For the information of all persons likely to be affected thereby and notice
is hereby given that the said draft shall be taken in to consideration after the expiry of thirty days from
the date of publication of this notice in the Official Gazette.

Any objection or suggestions regarding the said draft received from any person before the specified
period. in office hours by the office of the Principal Sccretary (Transport), Government of Chhattisgarh.
Room No-384, Dau Kalyan Singh Bhawan, Mantralaya. Raipur shall be considered by the Government
of Chhattisgarh.
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DRAFT AMENDMENT

In the said rules.—

1.
2.

10

In clause (a) of sub-rule (1) of Rule 7G-A, {or the figure "65" the figure "100" shall he qubstitutcd

In clause (h} of sub-rule (I) of Rule 70-A, for the figures "65" and "165" the figures "100" and
"200" shall be substituted respectively,

In clause (c) of sub-rule (I) of Rule 70-A, for the figure "165" the figure "200" shall he subsutituted,

n sub-clause (a) of clause (i) of sub-rule (2) of Rule 70-A, for the figure "08" the figure '12" shaII
he substituted.

In serial number (Two) of sub-clause (h) of clause (i} of sub-rule (2) of Rule 70-A. for the f"gure
"40” the figure "35" shall he substituted.

In sub-clause (a) of clause (ii) of sub-rule (2) of Rule 70-A, for the figure “10" the figure "15"
shall he substituted.

In sub-clause (b) of clause (i1) of sub-rule (2) of Rule 70-A. for the liures "35" and "35", the figures
"30" and “307 shall be substituted respectively.
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In the first proviso of sub-clause (b) of clause (ii) of sub-ruie (2) of Rule 70-A, after the words
"in respect of the words "Deluxe Bus." shall be inserted. ‘

In clause (ii1) of sub ruie (2} of Rule 70-A fo the figure “12” the figure “15” shall be substituted.

In clause (iv) of sub-rule {(2) of Rule 70-A, for the figure "08”, "107, “12” the figure "12", “15” &
and “15” shall be substituted respectively.
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